B L R S T R T T S PN JLTLGL=LL Lt 334 . RHC JALFUR

_ - PAGE @l
SRS YA | |
- : _ : .

 RAJASTHAN HIGH COURT, JODHHUR

~ CcIRCYLAR
No.A2./p.1/2015 . Date : 2|1 %oyt
All the Presulmg Officers of é.ubord inate Courts
inchuding Speclal Courts |

Subject - Dlsposal of more t.h:an five year old cases.

I am to state that tuhe tol time Hon'ble Apex Court
Government of India has laid: :emphasis on i.lsposal }more than filyel
years old cases on priority basis. [In the se¢ond phase of Missipn,
Mode Programme directions ‘were issued t glve top priority to e|
more than five year old cases. Which concluded|in considera lel
success as a result pendency of such cases wfere reduced. - |

Now it has come to the noti¢e that %endency of such cases isi
increasing again & less attention is bemg paid to such!cases,
It is therefore enjoined upon | all the Pres:dmg Officers to tanke|

sincere and effective steps for dlsposal of: more than five year qd; |
- cases on pnonty basis, - - I !

="

| _ In supersession of earlier ciroular [No 08/P.1/2000 da
| ' ' 19.07.2000, No. 05/P.1. /2001 dated 19, O4L2001 by iwhich directi Im
| : were issued with regard to seven years old ¢ases, District & Sessi

‘ Judges are directed to ensure compliance of abovd directions afd
send the statistical information regﬁ;ding disposal of more than fiye

year old cases in the enclosed proforma monthly up to the 10" of
next month

Encl, ; As above

SENERAL | |
No. : Ge__n./X_V/98/2015/ 632 | Date :Q?-*w'i; -4

COpy forwarded to all the Distriict & Segsions _Ju_dge:s gwith
the diretion to circulate it ampngst all the Subordinate Courts
including Special Courts situated in their respective ;udgesh!p,
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